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SHRI JYOTIRMOY BOSU: We had
given ample notice. Sur, it 1s a gerious
lapse on thei; part. What 1s the total
rent they are paving per annum and
who hag ascertained the rental value
—municipahtv or the local SDO”

SHRI S. MOHAN KUMARAMAN-
GALAM: So tar as I am aware all
these valuations have been done—both
m relation to purchase as well as
purchase of another building as well
as in relation to rent—by both the
civil engineer of the N.C.D.C, as well
as by the PWD of the State Govern-
ment. It is based on their advice that
the decision had been taken.

SHRI JYOTIRMOY BOSU: Sir, we
want to know from the hon. Minister
what is the total rent they are paying
Per annum.

MR. SPEAKER: That is not in the
main question.

SHRI 8, MOHAN KUMARAMAN-
GALAM: I have made it quite clear
that there has been a slip up on our
part and 1 have stated during the
answer that I will get the information
as early as possible. No question was
asked on rent but I do not want to
take refuge under that. I only say
that I apologise to the hon. Member
for not being able to furnish the in-
formation. As soon as it is available
it will be given to them.

SHR1 A. P. SHARMA: The Govern.
ment has taken over the coa. mines of
Chanchanis, May I know whether this
building where the Office is located is
also the property of the coal mine
that has been taken over or whether it
is a private property separate to that
of the coal mine?

SHR!I 8. MOHAN KUMARAMAN-
GALAM: The building which we have
rented is not covered by the provi-
sions of the Coking Coal Nationalisa-
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tion Act. The definition under that
Act as adopted by Parliament does
not cover this building.

SHRI INDRAJIT GUPTA: It does
not come under the definition of Cok-
ing Coal Nationalisation Act but sub-
sequently the nom-Coking coal mines
have also been taken over. Is Mr.
Chanchani connected with non-coking
coal mines?

SHRI 8. MOHAN KUMARAMAN-
GALAM: This particular building has
not been taken over by the Coal Mines
Authority but by the Bharat Coking
Coa: Company. This was taken on
rent before the Ordinance was passed.
After the Ordinance was passed T do
not know what is the position, I the
hon. Member wants fo have that in-
formation we will furnish the same,
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
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(b) A statement is laid on the Table
of the House

Statement

(a) Prnsioners of War (Pakista-
m Miltary & Para Milstary

personnel) 73,864

Civilans . . . 16,515
(b) ) Prioners of War
Officers . . . 1,887
Comymissloned Offi-

cers snd  equvalent 2,733
Other Rarks - . . 68,450
Non Cambatants Enralled 794
73,864

(i) Cicll Employess
Police L 4349
Civil Government Employees 912

i working with
Army, Navy énd Air Force 1,457
Pak International Airways 177

7,395
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T WERT WA WeR A !
T HY?
“the number of Pak soldiers and

Pak civilians held as Prisoners of
War....”
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SHRI MOHANRAJ KALINGARA-
YAR. In reply to a previous gueslion,
the Minister said that according to
the Geneva Convention, if any POW
who 1s seriously sick or seriously
wounded would be repatristed to his
respective country. Well, I want to
know from the Minister whether if a
POW escape and is seriously wounded
in the process, will he also be included
in the repatriation or whether he will
be retained?

SHRI VIDYA CHARAN SHUKLA: 1
answered this questibn earlier. Again,
I wi'l repeat the answer, In case, ac-
cording to medical experts, they are
judged as very serious cases which
merit repatriation, they would surely
be repatriated.

Now, I have got the figures about
the expenditure that has been incurred.
About Rs 13 crores have been spent
on .the POWs up to Januagy, 1973
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SHRI INDER J. MALHOTRA. May
I know whether all the POWs who
were captured on the western front
have been repatriated and exchanged
for our own soldiers?

SHRI VIDYA CHARAN SHUKLA:
Yes, Sir.

SHRI DINESH CHANDRA GO-
SWAMI: Considering the fact that we
are spending a huge sum of money
and 1t is causing a heavy financial
and other burdens, and considering
the fact that the Bangladesh election
13 over, may I know whether any
measures would be takem for the re-
patriation of those soldiers who had
at least nothing td do with the work
of war criminals?

SHRI VIDYA CHARAN SHUKLA:
This 15 a very pecubiar gquestion. it
does not arise out of this queésifon,

firstly.
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BHRI G, VISWANATEHAN: Abcoed-
ing to the Minister's gtatément, apart
trou—G the 73,000 odd military gnd para-
military personnel, there are about
7,000 civilitng also detained in the
POW cawps. I want fo know &ypm
the Minister whether the Government
is considering to repatriate the elvi-
lians comsidering the huge cost of
maintenance. .
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SHRI VIDYA CHARAN SHUKLA:
-Jn all these guestions we will have to
consult the Bangladesh Government
and only after obtaining their con-
currence we can take any decision in
these matters.

SHRI G. VISWANATHAN: I asked
whether the Government is consider-
ing. Are they considering it or not?
Let them answer the question. Iet
them say.

SHRI JAGJIVAN RAM: This is a
continuous process., The House is
aware -that we have.repatriated some
mumbers of civilian detenus, and in
this also we keen the consultations
with the Bangladesh Government.
Th:erqfore. At is a. contup.uous process.

SHRI VASANT SATHE One last
question. T .

BHRI JYOTIRMOY BOSU: - Govern-
ment has not spelt it out.

MR. SPEAKER: ‘I think
enough for this questlon
jit Gupta.

that is
Mr. Indra-

SHRI INDRAJIT GUPTA: Sir, the
position regarding the POWSs has been
made clear many times; that is, with-
out the concurrence of Bangladesh
Government, the guestion of their re-
lease cannot be gettled. But I would
like fo know, pursuing a little the
question asked by my friend Shri
Viswanathan just how with regard to
these 7,000 odd civilian employees,
wbeth:er In théir case it can be said
that, like the military nersonnel, they
had also surrendered to the joint com-

mand of the' Ifidian and Bangladesh -

forces, That is not the position; they
are ot ‘military personnél”'who sur-

rendsred to ¥ joint command. They
happeneb to be there ‘ahd * they have
been captured. 'Therefore, I would
fike o know froni” him, in view -of the
_great ankiety ‘which is beind caused
by the detention in West Pakistan ot
a, large number of" clvilians who- are
: Indxans partxcu“taﬂy " ‘Bengalees
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whether any proposal has been put or
any attempt has been made to see
whether these Pakistani civilian emp-
loyees at least can be exchanged for a
corresponding number of at least
Bengalee civilians who have been
illegally detained in West Pakistan.

SHRI JAGJIVAN RAM: The House
is aware that there are nearly 500,000
civiliams of Bangladesh in West Pakis-~
tan and we have a small number of
civilian employees and other civilians
who have been kept here. The House
should not forget that in thesé maiters
we cannot take unilateral action with-
out the consultation and concurrence
of the Bangladesh Government. - 'So
long as a large number of civilian.
citizens of Bangladesh are more or less
in concentration  camps . in West
Pakistan this question should not
arise. '

SHRI SAMAR GUHA: In view of
the fact that Pakistan has unleashed
an international propaganda in regard’
to the release of the POWs of Pakistan
held in India and in view of the
Minister's statement a few days before
that India is spending more on Pskis-
tani POWs than we ourselves spend
on our armed forces, I want to know
if this is a fact and if so the details
thereof and whether this fact has been
communicated to the international
world and whether the amount spent
on Pakistani prisoners of war will be
realised from Pakistan at the txme ‘of
their releéase?

SHRI JAGJIVAN RAM: It is for

“you, Sir, to say ‘whether xt does arise
“out of t’nis '

- 'MR. SPEAKER That is why I ﬂid

“‘not Iike ﬁns to be pursued !urtﬁer

SHRI SAMAR GUHA: So many
questions drise out of thxs. but not

my quest!on'

MR. SPEAKER I have aaen the
original rquestion; I think this does

-not arise out of it. Next ‘question.





